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Sardar Swaran Singh: There is, Sir.
a lot of congestion, if I know correct-
ly, in Agra but if there is available
accommodation, it cannot be ruled
out.

ARREARS OF RENT FOR GOVERNTMENT
QUARTERS

*687. Shri A. N. Vidyalankar: (a) Will
the Minister of Works, Housing and
Supply be pleased to state whether it
is a fact that a considerable amount
of rent for Government residential
quarters remains in arrears and if so,
what is the amount of the same year-
wise from 1947 up to date?

(b) What measures are being adop-
ted to realize this rent?

(c) Have any dues been written off
as unrealizable?

*(d) What is the amount of such
written-off debts?

ousing
and Supply (Sardar Swaran Singh):
{a) While there are arrears, they can-
not be said to be considerable in re-
tgon to the total demand. A state-
ment showing the amount of arrears
‘outstanding as on 31.10.52 in respect
of the years 1947-48 to 1851-52 relat-
ing to the civil residential pool of
accommodation for Central Govern-
ment servants in Delhi, Simla,
Bombay and Calcutta is placed on the
Table of the House. [See Appendix
IV, annexure No, 17].

The total arrears outstanding are
only about 3.2 per cent of the total
demand for the period.

(b) Every item of arrears is -conti-
nuously being followed up with a
view to recovering amounts out-
standing from the individuals con-
cerned working in various offices.
There is a special Accounts Officer
exclusively entrusted with this job
in the Estate Office.

(c) and (d). Yes, for the years 1947-
48 to 1951-52 an amount of about Rs.
34,000 has been written off. Much of
this. however, is only a technical snd
accounting write off. as I understand
that the rents of certain units were
revised hut could not be recovered re-
trospectively.

Shri A. N. Vidyalankar: From which
clasg of persong mostly this amount
is recoverable?
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Sardar Swaran Simgh: Sir, I think
all Government employees belong to
one class.

AvctioN or Assam TEa

*§88. Shri Beli Ram Das: (a}
the Minister of Commerce

try be pleased to state what quantlt{
of Assam tea was aucti

cutta in the years 1950-51 and 1951-52
both for internal and external
consumption?

(b) Is it a fact that, on account of
the recent re-grouping of North East-
ern Railway, Assam tea can be carried
to Kandalla Port via, Katihar, Kanpur,
Agra and Ahmedabad ag this route
consists of metre gauge Railways?

The Minister of Commerce (Shri
Karmarkar): (a)—
Assam tea auction in Calcutta
1950-51 1951-52
Qty. in Chests Qty. in Chests
Export 1,087,868 1,149,055
Internal 91,098 34,044
(b) Yes.

Shri Belli Ram Das: Is the Govern-
ment aware of the fact that on ac-
count of the sale of Assam tea at
Calcutta, the Government of Assam
is losing a large sum of money in
the shape of sales.tax?

Shri Karmarkar: Yes, Sir. because
the rule is that np sales tax be Jde-
vied on exported tea and tea sent out;
the State therefore is losing.

Shri Beli Ram Das: Is it under the
contemplation of Government to
have one tea auction house in
Gauhati in place of Calcutta?

Shri Karmarkar: I require notice.

Shri Beli Ram Das: Is it not a
fact that the transport cost from
Assam to Kandalla Port vie Katihar is
far less than through Calcutta?

Shri Karmarkar: Likely, because
the distance is 1778 miles.

SysTtEm or WEIGHT FOR IRON aAxp
STEEL

*§89. Bhri Beli Ram Das: (a) Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that the Government of India
have adopted British Avoirdupois
weight as the standard system of
weigh steel?

(b) Is it also a fact that iron and
steel are sold in Assam in Indian
weight of maunds and seers?





